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DISCUSSION UNDER RULE 193 

Atrocities on Scheduled caste. and 
Scheduled Tribes 

(English] 

MR. DEPUTY-SPEAKER: The House 
shall not take up discussion under Rule 193. 
Shri Vijay Kumar Malhotra to speak. 

( Interruptions) 

PROF. P.J. KURIEN (Mavelikara): Be-
fore he starts, I would like to submit that 
many Members have given notices for this 
discussion. And Shri Harish Rawat was the 
first one to give notice. But as per the direc-
tion of the Speaker, since one Member cannot 
initiate more than two discussions, it has not 
come in his name. I only want to put the 
record straight that the motion was under his 
name having preference. Therefore, I would 
only suggest that the Chair should consider 
amending that rule so that in the Budget 
session, more than two C1iscussions ca be 
taken up by an individual Member. That is all 
my suggestion. 

MR. DEPUTY-SPEAKER: No, please. 
Mr. Malhotra to speak. 

( Interruptions) 

[ Translation] 

SHRt HARISH RAWAT (Almora): We 
only wanted to make a request that our party 
had given notices, sought discussion on this. 
This all I have to say. (Interruptions) 

(Eng/ish1 

MR. DEPUTY-SPEAKER: While you 
speak, you can make the same point in your 
speech. That will look more gracefut. 

f Translation) 

PROF. VIJAY KUMAR MALHOTRA 
(Delhi Sadar): Mr. Deputy Speaker, Sir, 'rise 

to inititate the discussion on a very important 
issue. 

This is a matter of shame and agony for 
all of us that even after forty-two years of 
independence, the House is holding discus-
sion on the social and economic atrociti9s 
being committed on the scheduled castes 
and scheduled tribes. The people belonging 
to the scheduled castes and scheduled tribes 
have been exploited _socially, politically and 
economically for thousand of year. They had 
been made so timid and weak that caste 
Hindus considered it as their right to exploit 
them. Swami Dayanand, Mahatma Gandhi, 
Dr. Ambedkar and Mahatma Phoole's life 
long efforts awakened these down-trodden 

. people. After independence, some special 
rights were given to those neglected casts 
and tribes under Article 17, 23. 25 .45, 16-4, 
320-4, 335 of the constitution. These people 
awakened and demanded their rights. The 
high-caste people who use d to perpetrate 
atrocities adopted the path of confrontation. 
This gave birth to violent atrocities on these 
castes. 

MR. DEPUTY-SPEAKER: Sir, after 43 
years of independence, it is a matter of 
respect that instead of thi! number of inci-
dents of atrocities on Scheduled Castes and 
Tribes coming down, it is on the increase. The 
atrocities are of three kinds-social, eco-
nomic and political. Social atrocities include 
practising untouchability, not allowing them 
to draw water from community wells, not 
allowing them to enter the temples. to deny 
them admission in schools in the village, to 
prevent them to take out any procession with 
fanfare, to prevent them to ride open a horse 
as a groom, serve them tea in separate 
utencils, raping their woman folk and so on. 

The economic atrocities include dispos-
sessing them of their land, not giving them 
minimum statutory wages, forcing them to 
become bonded labourer, etc. Political atroci-
ties include to prevent them from casting 
their vote during elections, etc. There are 
several people belonging to the Scheduled 
Castes and Tribes who have not cast their 
vote even once during the last 'orty two 
years. The root cause of this social and 
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economic injustice prevailing in our society 
is our birth based caste system. Ifeelthat the 
Hindu society should in no uncertain terms 
declare that the Birth-Based caste system 
has no place in our society. 

Mr. Deputy Speaker, Sir, we do not find 
any mention of this caste system in Vedas. 
lord Krishna also said in the Geeta that 
caste system should be work based no birth 
based. I many of our scriptures some dis-
torted references have been added. 

These interpolations were added later 
to the texts. I would like to clarify that we have 
no regard for any such interpolation which 
talk of low or high caste on the basis of birth 
or for a temple which prohibits the enter of a 
particular class or even for the Shankara-
charya who upholds such a view. 

I am pleased to note that the organisa-
tions like Vishwa Hindu Parishad. Arya Samaj 
or other Sanatan Dharma institutions have 
refused to accept the birth based case con-
cept of human beings. Mr. Deputy Speaker, 
Sir, according to 1981 census, the popula-
tion of Scheduled Caste in India is 10.6 
creres that is 15.47%. The population of 
Scheduled Tribes is 5.38 crores. 'Their total 
population works out to about 16 crores, that 
is more then 23% But if you look at the 
literacy level. the literacy percentage among 
of scheduled castes is 21.38 and that among 
scheduled tribes 16.3 as against 41.3 for the 
rest. Among the womenfolk the situation is 
even worse as only 10"k of them are able to 
get some kind of eduction or training. the 
scheduled caste people constitute 67% of 
the total drop-outs at primary level and 85% 
at higher secondary level and in the case of 
scheduled tribes, it IS as much as 91.65%. 
According to a national survey, SS% of the 
total bonded labourers are from scheduled 
castes. 

As per the atrocities, during the period 
1981-86, at least 91097 cases of atrocities 
on scheduled castes people were reported 
out of which 3200 cases were of murders 
and 4000 of rapes. In the year 1988-89, 
15000 and 3000 cases of atrocities on sched-

uled castes and scheduled tribes respeC-
tively. were registered. 

Mr. Deputy Speaker. Sir, though such a 
large number of atrocities is lamentable, it is 
even more regrettable that the culprits or 
guilty of such offences often go scot-free. In 
the previous five years, the percentage of 
acquittal has been as follows: 1980-70%, 
1981 - 82.5%, 1982 - 89.4% or 90% and 
1983 - 87.59%. Therefore, on the one hand 
in most of the cases of atrocities, the people 
do not dare to get their cases registered. On 
the other hand, if they get their cases regis-
tered, there is 90% acquittal due to lack of 
evidence and !egal assistance. 

The Prevention of Atrocities against 
Scheduled Castes and Scheduled Tribes 
Act has come into force on 30th January. 
This gives sufficient powers. ThereforeL if 
Government tries, it can put an end to all 
such atrocities and injustices very soon. Mr. 
Deputy Speaker, Sir, these atrocities are 
continuing despite the adequate powers 
already available in the existing laws like, 
Protection of Civil Rights Act and various 
sections of 'India Penal Code.' The same 
position is continuing even after the 4th 
month of the enforcement of this Act. No 
actIOn has been taken in a single case under 
the provisions of this Act either in states 
ruled by the congress Party or in States ruled 
by oth9r parties. By now, several cases 
should have been booked and action taken 
as this act provides for imprisonment from 6 
months to 5 years for 24 various crimes and 
atrocities like preventing them from voting, 
denying them a dignified life and forcing 
them to carry human refuse or eat human 
excreta and not allowing to play band in 
marriages. etc. But such incidents still con-
tinue and there is no action despite the fact 
that this act provides for punishment of even 
those authorities, who ignore the crimes and 
do nol take action. There is also a provision 
in the Act for setting up of special courts in 
every district which shall exclusively deal 
with these criminal cases. But. instead of 
trying the cases specially related to sched-
uled castes, they are trying other cases. , 
think that these COIJrts should try only the 
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cases of atrocities on SCIST 

It IS a matter of great surpnse that the 
people belongmg to scheduled castes or 
scheduled tribeS are not recrurted In any 
regiment of Arrry even today except In Mahar 
regiment of Maharashtra They are unable to 
JOin other regiments like Jat, Rajputana or 
Sikh regIments 

(Eng/ish1 

MR DEPUTY -SPEAKER I think, you 
have to check It There IS no recruitment on 
the basis of caste 

[ TranslatIOn] 

SHRI VIJAY KUMAR MALHOTRA 
know it. There may be offICers In these 
regiments I am trying to explain how SC'ST 
people are not recruited tothe armed forces 

[English] 

MR DEPUTY -SPEAKER Recruitment 
on the baSIS ot caste IS not done I am gIVIng 
you fl(st hand Information You please check 
It up 

[ TranslatIOn] 

SHRI JAG PAL SINGH (Hardwar) The 
contentIOn of Shn Malhotra IS that thiS IS not 
done In a=tual practice 

PROF VUAY KUMAR MALHOTRA 
They can be taken as officers I am saying 
th,s atter checkIng that prOVISIOn The people 
bek>nglng to Scheduled Castes and Sched-
uled Tnbes will be able to fIght agatnst the 
atrocities and InjustICe Inflicted upon them 
only if they are recrurted In the army because 
they win be trained to check and repulse 
such offences and after retirement will be 
able to free their respectIve areas from such 
atrOCIties TheIr member In the army IS neg-
ligible anq there IS need for Improvement In 
that. 

For years, there has been a demand to 
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constitute a separate Ministry for the Sched-
uled Castes and Scheduled Tribes but noth-
mg has been done to Constitute a separate 
Mintstry for them. Many a developmental 
works can be taken up for the SCs and STs 
once thiS MInistry is constituted. Trouble 
spots where these people are after sub-
Jected to atrocities can be tdentifled and 
ofhcials belonging to SC and ST posted in 
such areas so as to curb the recurrence of 
injustICe and atrocities that are beIng com-
mitted on them now. thIS WIll help to bring an 
end to such IncIdents 

I want to say somethmg about land 
retorms also. ThiS Act IS not being Imple-
mented through out the oountry and the land 
IS not being distributed amongst Hartjans 
They have been relegated to the poSitIOn of 
bonded labourers or the farm-labourers If 
any land IS given to them, It IS taken back 
subsequently At the time of Initiating land 
reforms, there was a total estimated surplus 
land 5426120 acres In India Out of that the 
declared surplus was 4474852 acres 
whereas the possessIOn of 3124014 acres 
of land was taken and of that only 2261415 
acres of land was d,stnbuted. Thus, less 
than half of the total surplus land was dIstrib-
uted Thus, less than half of the total surplus 
land was dIstributed among them The nch 
and the influentIal people have usurped that 
land Therefore, there have been no land 
reforms In the true sense of the word. The 
Han}8ns are restrained frc'll establishing 
theIr propnetary rights over the lands distrib-
uted to them under the Land Reforms Act 
Therefore, there IS need give them phYSical 
possessIOn of land by enforCIng thiS act In 
the strICt sense of the word. I woukt also like 
to say that there are other aspects like how 
to Impart education and prOVide reserva-
tions In jObs for these people, which also 
need to be considered. The main reason 
behind the InflictIOn of atrocities and injustice 
upon them IS that the higher castes restrain 
these people from becoming conscIOus of 
their rights and taking steps to protect those 
nghts. To arouse consciousness among 
them, It is necessary to provide them justice 
from economic, social and political angle. 
The allegatIOn that loans are not given to the 
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ses a~ STs for buying plots of land or 
constructing houses is true. You will find that 
pipelines for carrying water are not laid 
beyond the point wherefrom a Harijan local-
ity starts. The sama formula applies to provi-
sion of electricity as well. Mr. Deputy Speaker, 
Sir, what can be more shameful for us than 
to deprive them from a dignified living, to 
keep them backward and confine them to 
their hutments by not distributing plots of 
lands among them tor constructing houses? 
For the last 40 years, Congr~ss or any other 
party that came to p_1wer from time to time 
has been continuously making false prom-
ises to them but the evil doers have not let up 
the extent of atrocities and they have been 
enduring them Whether it is the incident of 
Belchi or Sayeedpur or it is the incident of 
Shivpuri, where the Harijan women were 
forced to dance naked, this is unberoming 
and objectionable and goes against human-
ity. This practice has been prevalent there 
for decades and it has been never checked. 
h is now that the need to take steps against 
it has been felt. 

Mr. Deputy Speaker. Sir. I would like to 
submit that the whole House should unani-
mously take the viewtha1 this country cannot 
achieve national unity and integrity it any 
section of our society remains oppressed, 
depressed or exploited and cases of atroci-
ties continue against them. h has become 
necessary to put an end to the atrocities and 
injustice committed against SCs and STs 
and to open the avenues of development to 
them in order to bring about national unity 
and integrity. In view of Dr. Ambedkar's 
centenary next year, if justice is not done to 
them this year as per the provisions of the 
new Act meant to provide social and ec0-
nomic justice to SCs and STs, when shall it 
be done? If there is a provision for constitut-
ing courts of justice for them it should be 
accomplished. All the parties as also the 
people of the country should come together 
and join hands in a bid to bring these op-
pressed people at p~r with t':le ~est of the 
peopta of the country. To achieve this end. 
the mere provision of equal rights will not 
suffice. They have been oppressed for thou-
sands of years and there is, as such, need to 
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confer special rights upon them. They should 
be given more facilities and amenities apart 
from those that have been denied to them 
since indepence so a to bring them at par 
with the rest of the nation. I would like to 
submit that in view of Dr." Ambedkar's cen-
tenary next year, let us unitedly endeavourto 
put an end to the injustice and torture meted 
out to ·them otherwise it will be a matter of 
shame for us. This injustice is a social stigma 
that needs to be eradicated at any cost. Our 
country cannot proposer again if the SC & 
ST people become part and parcel of our 
society like others and enjoy equal rights. 
With these words. I initiate the discussion. 

SHRI DllEEP SINGH BHURIA 
(Jhabua): Mr. Deputy Speaker, Sir, hon. 
Vijay Kumar Malhotra has made very good 
points. Atrocities are being perpetrated on 
Harijans and Adivasis since long and it is. a 
matter of shame that we are discussing it 
after a long interval. On the one hand. we say 
that all men are equal; we shall co-exist 
peacefully and everyone shall have the 
opportunity to progress. This is the canon of 
the socialistic pattern of society. While on the 
ather hand. we hear of torture a~ rape 
committed at a certain place and the people 
oppressed there. Mr. Deputy Speaker, Sir, I 
would like to tell this House that the Govern-
ment has enacted many laws for the 
upliftment of Harijans and Adivasis but they 
are implemented and enforced in letter and 
spirit. The aid and assistance meant for them 
is pocketed by other persons and the protec-
tors of law and order do not ensure the 
exercise of rights ley them in the true sense 
of the term. It a person is given a lease of 
land. he is unable to get the possession of 
the land so leased because all means are 
barred to him. 

Many a schemes for the upliftment of 
these people are there but due to corruption 
and other malpractices, these people have 
not' been able to achieve the eoonomic 
upliftment to the desired extent. There has 
b&en no improvement in their standard of 
living, particularly in the village. The feudal 
~nd-Iords and other affluent people of the 
villages always tend to oppress the harijans 



635 Discussion under 
Rule 193 

APRIL 25, 1990 Atrocities on 636 

[Sh. Dlleep Smgh Bhuna ) 

and the tnbals and grab theIr lands on one 
pretext or the other. This has become the 
mental disposition of everyone Equal rrghts 
have been guaranteed to every citizen of 
,ndependent IndIa but even today the thInk-
Ing of these people has not undergone any 
change Even today, the tendency of feudal 
exploitation IS prevalent rn our vIllages and 
p«)pIe are explorted Democracy IS replete 
wtth laws but they are used to safe-guard the 
Interests of the rich and this IS why such 
Imbalances are created As han Malhotra 
SahIb just narrated the IncIdent of Shlvpuri. 
I would Irke to say that rt was the practIce 
adopted by the people belongrng upper 
castes of Village salaiya. District Shlvpurr to 
make It HanJan women walk named with 
them In the rally on the day of Hall ThIs IS 
extremely shameful for us ThIS IS extremely 
shameful10r us These women were beaten 
and tortured with lathls and daggers when 
they obJeded to It Such a situation IS very 
frightening Now the questIon IS how to avert 
such srtuattons We want the Government to 
take tough stand In such matters and deal 
wrth the culprtts who take law and order In 
theIr hands. WIth an Iron hand and award 
them deterrent punIshment so that they may 
deSIst from torturing the adlvasls Only then 
the srtuatlOn can be Improved 11 IS also a fact 
that we cannot change the psyche of the 
society merely by enacting laws The adlva-
SIS of Village Hadmatlya of Udaipur In RaJast-
ha~ had also to face such a situation There 
also It was a land dispute There a person 
named T aswuk Hussain grabbed Illegally 
500 blQhas of land belonging to HarrJans and 
Adrvasls When the trlbals protested against 
It and wanted to know the prOVIsion In the law 
under whICh theIr land had been occupied by 
some other persons that person called the 
polICe and the tnbals were beaten up by the 
polrce and he himself too thrashed them 
The tribals were beaten up so mercilessly 
that to thiS date the people of these areas are 
terror stricken and all the tnbals are flrght-
ened. In addition to that he, In collUSIOn wrth 
the police regIStered a case. against 43 trlbals. 
What I mean to say IS that the Harijans and 
Adivasis in this country are poor and week. 

S.C. & S. T. 
Secondly, I fail to understand as to what sort 
of traIning IS imparted to our police personnel 
that Insplte of our prolonged discussions on 
the Issues, it does not have any impact on 
them and they never act according to the 
prOVISIOns of the law. The polICe always 
stands by the rich and they never come to the 
rescue of the poor and the down-trodden. 
There was also a drred up pond In the afore-
saId VIllage and when the tribals made a 
demand for use of that pond, that very per-
son reSisted and claimed that the pond be-
longed to him. Even the polrce supported 
him I fact. the entire local administration and 
bureaucrats supported him. The democratic 
system In our country IS gradually degener-
ating to such an extent that only the rtch are 
being benefIted by It. Now the question IS as 
to how to tackle the people haVing money 
and muscle power and bring them on the 
rtght path If we succeed In changing the 
mentalrty of these people, I am sure that In 
future, such diSCUSSions would not be re-
qUired Here. I would like nerther to blame a 
partICular person on the polrticallevel nor to 
give It a polrtlCal tinge but I would Irke to 
submrt that In Ollr country. a number of 
commiSSIOns had been set up, whICh sub-
mitted theIr reports to the Government. There 
IS also one such committee of Parhament 
called the Committee on the Welfare .of 
Scheduled Castes and Scheduled Trrbes 
which has presented a numberof reports but 
to thiS day, there has been no diSCUSSIOn on 
any of Its reports In Parliament. I would like 
to make a demand that there sho'Jld be a 
diSCUSSIOn In thiS House on the reports 
subm rtted by thiS Committee and also on the 
reports submitted by other commiSSIOns. 
The Government should have a clear out-
look In thiS regard A large number of reports 
of vanous commISSions are lYIng with us but 
to thiS date, there has not been any dISCUS-
sIOn on any of these report; the Government 
have not cared to look Into the contents of 
these reports, they did not take pains to 
know as to what guidelines they had sug-
gested Government have not come forward 
with a statement to say whether it was pre-
pared to execute them. Our Minister of State 
in the Ministry of Home Affairs ;s a compe-
tent and young person, he should make 
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some effort£; in this direction and arrange 
discuss;ons on these reports. 

Mr. Deputy Speaker, Sir, most of dis-
putes relate to land. The tribals are not 
prepared to part with their land and thus at 
the root of the most of the disputes, there is 
land. In respect of the tribal areas, the State 
Governments have enacted sevelal laws 
under which land belonging 10 Adivasis and 
Hari;an cannot be tahen by a non-tribal. 
Even if somebody takes possession of such 
a land, legal actIOn would be taken against 
him. Hence the peOple reSiding in such ar-
eas, where this sort of law has been en-
forced, should be informed abut these provi-
sions and it should be publicised- that if the 
tribal land is OCCUpied by a non-tribal: action 
will be taken against him in the rourt of law 
irrespective 01 the tact that he IS himself 
tilling the land or has illegally occupied the 
land. This kind of pUblicity is the need of the 
day. 

Mr. Deputy Speaker, Sir, similar is the 
issue of minimum wages. Although there are 
multiple laws In this regard but (111 these laws 
are only on paper Nobody follows them. 
That is why at some places, the labourers 
are working at a meagre sum of Rs. 500 and 
in some other places, they are working evenj 
as bonded labourers. but even after a period 
of so many years of our independence, these 
people are not getting the minimum wages. 
Such people are serving the wealthy people 
and the big Zamindars. But the fact is that 
these people take away their land and forci-
bly occupy it to be becom e the actual owners 
of it. Moreover, these big people also exploit 
them and thus they have become their 
masters. I would. therefore, like to request 
you to bring about a change in the present 
social set up because unless and until such 
a change is brought about, we cannot expect 
the solution of any of our problems. Sir, I hall 
from a village and when I draw a cmpansion 
between the village on one hand and Delhi 
on the other, , find that our villages are still 
trailing behind by 100 years in our own 
country and It cannot be claimed with cer-
tainty that they will be able to achieve the 
present leave of progress and development 
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of Delhi even after a period of 100 years. A 
wide gap can be distinctfy seen between 
Delhi and our villages. Today. we do not see 
a ray of hope in resped of these vilages. 
Thus, we should not look at it from the angle 
of a particular political party. If you continue 
to see it that way, you will never be in a 
position to bring an end to the atrocities 
being committed on Harijans and Adivasis. 

Mr. Deputy Speaker, Sir, some inci-
dents had taken place during the pre and 
post election periods. As you are aware that 
atthat time, a fresh extension of the period of 
Reservation was due so just after the as-
sumption of power by the new government 
ttie at the centre the Government came out 
with a bill to that effect and got it passed with 
the support of all political parties but prior to 
the submission of that bill, there was an 
agitation by the people because they were 
apprehending that the Government might 
dispense with the provision of reservation. It 
made them feel very helpless in this regard. 
Same apprehensions continue to haunt the 
minds of these people even after assump-
tion of power by the National Front Govern-
ment. They still fear that this Government 
may do away with the system of reservations 
In future. As such, I would request the han. 
Home Minister to clear these doubts from 
their minds and also to retain the laws as had 
been enaded by the earlier Government 
and which had been supported by the entire 
country as well as the Harijans plan and 
Adivasis. Also certain schemes such as the 
tribal sub-plan, component had been 
launched by the previ>usGovemment. These 
should be allowed to continue. Similarly, 
there were a number of rural programmes 
such as digging of ponds, construction of 
roads, schools, Panchayat Ghars etc. which 
were taken up eartier but are at present lying 
abandoned. I would request the Home Min-
ister to give clear instructions regarding the 
provision of funds in the budget to continue 
these sChemes so that all these schemes 
may be implemented smoothly. 

Mr. Deputy Speaker. Sir. our Govern-
ment had made earnest efforts to clear the 
backlog of vacancies reserved tor the per-



639 D8c:ussion under 
,..193 

APRil 25. 1990 ~Gn a.o 

[Sh, DiIeep'Sengh Shuna 1 

sons belonging the Scheduled Castes and 
Scheduled Tribes but smoe the present 
Government came to power there seems to 
be aorne laxity on their part in thIS maHer and 
a result. doubts have cropped up in the 
minds d the educated people regarding the 
filing up of vacanaes according 'to their 
reserved quota. I would, therefore. like to 
make a request that the entire backlog as II 
stands today. should be cleared so that the 
doubtspel'Slstlng In their mInds In thIS regard 
are removed 

Mr. Deputy Speaker, S.r, regarding the 
schemes pertainIng to forest. I would like to 
teU you that eartler, erther hgars or AdfVaSls 
used to we In the lungles Now the forest 
have been totally destroyed and onty the 
AdwaslS are left there and attempts are 
betng made to dnve them out of the forests 
Then, where WIll these helpless people go? 
Now the AdivaslS lIVe on the shrubs, leaves, 
flowers atc ,I.e forest products and lead a 
peacefull"e In the forests, Now, these tnbals 
are betng tagged, at some places as Naxalt, 
ties and as terronsts elsewhere tf these 
people do not get adequate fuel to cook food 
to fift their bellies, where WIll they go? You 
should think about them They are nerther 
naxallbes nor terronsts, they are sImply 
AdrvaSIS and Hari,ans You should prepare 
schemes for thear upllftment 

Today, Shn Malhotra provided us with 
statistics regarding the percentage of hle;-
acy. Even after 42 years of Independence. 
the percentage of lIIeracy on paper IS 1 5 per 
cent but ff we go to the villages we WIll find II 
to be less than 5 per cent. We should formu-
late a time bound programme under whICh 
we shaN educate all the children born In each 
and avery kiN1IS1 family at any cost Irra-
apectMt of their sex, even if we have to 
spend extra money on them and atso gIVe 
extra money to thatr parents. Unless the 
Government makas adequate proVISIOnS In 
1hts diNctIon. they will not get educatIOn and 
subeequertly there Wilt not be any progress 
In reaped of natIOnal development All the 
dewttopmental profeCts which have been 
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launched wIhout educational ... of the 
people haw' .... becaI ___ Adnsidoes 
not know whtIIher he II atIbdng .. thumb 
impression for As. 1000 or for~. 10. Be it 
the Patwari of the village or 8DI'Mbody else. 
all of them deprive him of a part of monev by 
gettmg hIS thumb impression affixed on a 
pI8C8 of paper and fill their pockats. This 
pradice is in vogue to thIS date. I would, 
therefore, suggest 10 the Government to 
grve top priority to educate the Adivasis and 
the HanJans. It will enable them to get their 
rights. With these words, I would .e 10 thank 
all of you. 

[English] 

SHAI HET RAM (Slrsa): Respected 
Deputy Speaker, Sir, after 42 years of Inde-
pendence, we are talkmg of atrocrties on 
Han,ans. Actually these are to atl'OCltl8S but 
these are comes Earlier the British Govern-
ment had passed laws to the effect that 
those who are commrttlng cnmes, may be 
called as cnme tobes, SImilarly those tnbesl 
castes who are commftttng cnmes against 
l-tari)Clfl women, ST may be called as crime 
tribes. Until and unless we take some bo:d 
steps, women WIn bebumt outside the House 
and these atroatleS will contmue on SC& ST 
Mere d,SCUSSIOn will not help Government 
has to take some strong steps In thIS regard 

My suggestton IS that we should gIVe 
greater emphasIS on education. Thl6 year 
we are celebrattng the centenary of Dr. B. R 
Ambedkar He belonged to the Scheduled 
Caste and was an untouchable person. If he 
had touched anybody then he would have 
polluted the society. Even then we are cele-
bratmg hIS centenary. It is because he was a 
scholar I remember the reacton 01 one 
Negro gll'lln U.S.A., ,men she was asked as 
to what was a heinoUS a'1m8 .n U.S.A. She 
saad, "It IS to be born 81 Negro-, Stm llarly , I 
would say that the heinous crime In Indsa IS 
to be born as an SCIST or a hariJ8l1. I 
remember, an the Men:han1 of Venice, Shy-
lock saying. • I can walk WIth you. talk with 
you but not eat with you.. So. thiS is the 
posrtIOn. I don't know how in addition to the 
fOur dasses that we have in our society, thIS 
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fifth class of harijans has come into being. 
For .. theM 42 years, there were funds and 
laws in this regard, I mean to say that we had 
all the necessary instruments but we were 
not able to achieve anything. I tell you how 
this crime tribe came into being. Many people 
from plains went to the forests. they hired 
these forests, got them cut and people who 
were living on these forests were forced to 
do petty thieving of wood and other forest 
produce and were indulged in these small 
crimes and thus came to be known as crime 
tribes. They were forced to do petty things. 
What are they doing now? they are not 
trained to do anything. lost their forest and 
now they are coming to the cities. They are 
a1so hired and fired. Because of this, again 
this bonded labour system has started. 

Now. I want to say one good thing about 
emergency. During Emergency time, a very 
good thing was done by Shrimati Indira 
Gandhi. Those who were more free, they 
were put behind the bars. The leaders of 
the Opposition were put behind the bars. A 
law was also enacted for the removal of 
bonded labour system. Because of this, the 
bonded labourers were released during the 
Emergency period. This law was forcibly 
implemented. I appreciate this. I also appre-
ciate Mrs. Gandhi for doing this. so I am not 
appreciating Emergency but the liberation of 
bonded labours. H we go to the villages, we 
can see the condjtions of Scheduled Castes. 
How they are living and all that. They have no 
land. They have no water. They have no 
electricity. They have no education and so 
on. So, without proper educa1lOn, you can-
not uplift these poor people to a humane 
level. They have no culture in others eye 
Now, you are having a separate Ministry and 
that is the Ministry of Human Resource 
Development. What IS out Indian culture? 
The British people used to say that we are 
only snake charmers. Now. Independence 
after long struggle. we have our own culture. 
We have our own heritage. In the same way, 
we should also consider the culture of Sched-
uled Castes and Tribes. you should not 
neglect them because they are illiter~tes, 
they have no cultures because they are poor 
people. 

Now, we are taking about our NIIIIonaI 
language, Hindi. We also consider Hindi as 
our official language. A lot of many is in-
vested for the development of Hind. A lot of 
money is- also invested for the development 
O! English. But what about tribal languages? 
There are so many important tribal languages, 
like Munderi of Mundas. Aboutten lakh people 
are speaking this language. But the Govern-
ment is not spending anything for the devel-
opment of Munderi language bec;wse it is 
very poor peoples language. Why are you 
not developing their language? You are only 
developing the languages of upper ru~ng 
class people. The languages which you are 
developing are Urdu, Arabic, Sanskrit, Ta-
lugu, Malayalam and Tamil. You are not 
developing the languages of poor people. 
You have not made any provision in the 
Budgetforthed8'llelopment of the languages 
_ 4 the Tribes. 

Yesterday, when I asked as to what is 
the provision in the Budget for the develop-
ing of language, the reply given to me was 
'there is no provision'. So, no attempt has 
been made for the development of the tribal 
languages. From the very beginning, noth-
ing has been done to remove antouchability. 
In Rajasthan, Guru Jameshwa~i Maharaj 
attempted something in this direction. He 
said, those who make you untouchables, do 
not touch them and treat them as untouch-
ables. Then, a Revolution came in Punjab. 
Guru Gobind Singh declared that there were 
no martial castes as such. When Guru Teg 
Bahadur's head was lying at Sisg anj , no-
body dared to carry the holy head of the 
Guru. It was a scheduled caste, a Rangretta 
who carried the head of Guru Gobind Singh 
embraced the warrior and said," Rangretta 
Guruka Beta." We also need today. Leader 
like Guru Gobind Singh who may embrace 
us like their sons, their brothers or like their 
equals, not less than that. 

Prof. Malhotra has also given some 
figures regarding atrocities on Scheduled 
castes and Scheduled Tribes. He said that 
more than one lakh atrocities had been 
committee on them. But you see, for their 
education they have opened universities. I 
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was also searching whether any post of 
professor is there in the university held by 
SCIST. Out of 3,000 professors, only 13 
Scheduled Caste professors are there. In 41 
state universities, after 42 years this is the 
position. And we are saying that we are not 
Impressive in SCIST representation. U.G.C. 
is saying that this is because suitable candi-
dates are not available. Government has 
also said that for Class-A posts. the Minis-
ters-in-charge and the Secretaries will de-
cide whether de-reservation is to be done for 
Class-A IX>sts. For Classes Band C. there 
can be no de-reservation, but for Class-A 
posts, they can do It. It means that for the 
higher posts, It can be done and to be de-
cided by senior hugh-ups. 

Then automatically they Will do the de-
reservation for Ctass·A posts. Position In the 
htgher the posts, less are the SC and ST 
there: and lower the posts, more are the SCs 
and STs there. In the Sweepers' category, 
there representation IS 97%; and In lAS 3%; 
among professors it IS 0 05%. How then are 
we gomg to do Justice by reservation policy 
to SC and ST? 

I will quote one Instance. We Institute 
awards for spons events. But sports 3ctlVI-
ties prevailing among SC and ST are not 
promoted. They know archery and other 
sports, which are not promoted In Ma-
habharar, we have a tribal Ekalavy-a 

MR. DEPUTY SPEAKER. We are not 
discussing Mahabharat 

SHRI HET RAM: I am not speaJ..,ng 
about Mahabharat I quote It because I want 
that the Aquna Award should be re-named 
as the Ekalavya Award Eka\a\lya was a Bhi\ 
and bener to Arjuna Dronacharya had cut 
the thumb of Ekalavya. There should not be 
any award In hiS name. It should be re-
named, because the teacher who had taken 
off the thumb, and not taught the Bhil boy 
who was poor and a tribe should. not be 
honoured by our gIVing his name to the 
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Award. These awards should be renamed. 
using the name of people who helped the 
students and not disabled them because of 
SC and ST belonging. 

If we see the position in the world. we 
have Pablo Picasso, Pablo Nefuda. and 
Pablo Cassal who have been given Nobel 
Prizes because in the European society, 
such a potential is there. But in Indian caste 
ridden socIety. you cannot expect any Pablo 
Neruda, nor Picasso. nor Cassal. nor a 
Cassius Clay, nor peopl-like those who are 
in the West Indies cricket team from SC and 
ST people. 

The Scheduled Castes here feel that 
somehow thiS caste stigma should go, and 
they left their religion they have adopted new 
one. But they could not do away with caste 
stigma also, because If a Scheduled Caste 
converts to a Muslim, he is a SC Muslim; if he 
converts to Sikh, he IS their Scheduled Caste: 
if he becomes a Christian, there also he is a 
Scheduled Caste. The Scheduled Castes 
discontinued their normal diet which was 
non-vegetarian, at the cost of their bodily 
health and physique. so that the upper castes 
might accept them as equals. But that also 
did not help them In any way, because even 
after they discontinued that diet, they were 
stili SCs and ST3; and they were not ac-
cepted equal they werecon51dered untouch-
able. 

I feel that education IS they only way-out 
for them. All these laws- minimum wages 
and maximum wages Will not help people to 
come Ollt. Most of the crimes are committed 
against women: and so, I plead with the 
Ministry that In the education system, karate 
and Judo should be taught to the girls of SCs 
and STs so that whenever an~ attack IS 

made against them. they can asta least save 
their honour, because Government IS not 
able to do anything for them. So. karate and 
ludo may be Introduced in the schools at the 
primary level, so that this mischief may not 
be there. 

With these words, , conclude my speech. 
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MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI SUBODH 
KANT SAHA Y) Sir It IS a very mportant 
matter and we wanted that maximum num 
bar of Members should get an opportunity to 
speak on It Shn V'lay Kumar Malhotra sug 
gested that dIScussion on It should contInue 
till 7 00 P M to day and tomorrow the Minis 
ter shoula' reply to It 

MR DEPUTY SPEAKER In view of a 
long list of Members deSIrous to participate 
In the diScussion It will not be possible to 
conclude It by 7 00 P M 

AN HON MEMBER All the Members 
present In the House want to speak on It 

SHRI SUBODH KANT SA~AY I may 
replv to It tomorrow 

( InterruptIOns) 

MR DEPUTY SPEAKER Tomorrow IS 
the day for prtvate members bUSiness As 
such very little time Will be left whereas 
many Members want to speak on It We have 
to decidE keeping thiS 1'1 view Let the 
Members speak to da; and the M,nlstar 
may repl\ tomorrow 

KUMARI "'AYAWATI (Bllnor) Mr 
Deputy Speaker Sir Injustice and atrocities 
are bef'1g perpet-ated or the Scheduled 
Castes and Scheduled Trtbeslr our country 
everyday I had given notice of a diSCUSSion 
on It under Rule' 93 My name IS at number 
2 In the II"t I want to draw your attention to 
some specifiC POlrts 

Shn Vljay Kumar Malhotra made a very 
good speech on atrocities being perpetrated 
on Scheduled Castes and Scheduled Tribes 
But I am sorry to say that whether jt be the 
National Front Government or the Congress 
Government Bhartlya Janata Party never 
called for a Deihl Bandh to protest against 
the atrocities or Injustice being meted out to 
the Scheduled Castes and Scheduled Tnbes 
B J P did not take any other concrete step 

also to safeguard their Interests The history 
of 8 J P IS a testimony to rt 

AN HON MEMBER We have done It 
many times 

KUMARI MAYAWATI Deihl IS the cap'-
tal of India I reSide In Deihl and I know what 
happens In Deihl After the 'Batala inCIdent In 

Punjab Deihl Bandh was observed No 
doubt their views about Inlustlce and atrocI-
ties on SCslSTs are praiseworthy but they 
are perhaps Silent about the measures to be 
taken to check such things Here I would Irk€ 
to POint out that our predecessors belonging 
to down trodden and explOited communities 
waged a relentless struggle against injustice 
and atrocities on Scheduled Castes and 
Sc'leduled Tribes They Included Shn E V 
Ramaswaml Nalcker Chhatrapatl Sahujee 
Maharal Mahatma Jyotlrao Phule and Dr 
Ambedkar Our fnend Shn Vljay Kumar 
Malhotra said that I')obody IS low by hiS birth 
It IS hiS deeds (karma) that make him low If 
he thinks so then he must go through 
Manusmntl I must mention here that when 
Baba Ambedkar studied the 'Manusmntl rn 
1927 In Mahad In Maharashtra he burnt It 
because that It was due to 'Manusmntl' that 
the oppressed and downtrodden people were 
forced to lead a life of animals Baba Saheb 
Ambedkar struggled a lot for 23 years In hiS 
life from 1927 till the adoption of the Consti-
tution of India Baba Saheb Ambedkar made 
prOVISion of all the facllrtles for SCs/STs wrth 
a ';Iew to bnng the downtrodden and op 
pressed and suppressed people at par With 
other sections of the society When provld 
Ing these prOVISions he had said however, 
excellent the const!tutlon of a countrY may 
be It w II not prove benefiCial until and le~s 
the rntentlons of the persons responSible for 
Implementing It are clean Saba Saheb 
Ambedkar made all the faCIlities available to 
these people legally and Within the frame-
work of the Constitution But I am sorry to say 
that after the BntlShers left India and after the 
adoption of our constitution whichever party 
came to power their Intentions were not 
clean 

Why IS It so? When there IS a talk of unity 
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In the country, when there IS talk of integrity 
and when there IS talk of one nation, I think 
of two nations. TheoretICally, India is one 
country but practically, It IS not so. There are 
two different sectIons of people In the coun-
try. One sectIOn consists of those who per-
petrate atrocitIes and InjustICe and the other 
comprises people undergOing suffenngs. 
These downtrodden people symbolis the 
real India. Perpetrators of atrocIties and in-
justice have not yet forgotten the system of 
slavery advocated In 'Manusmrrtlilthtnk, out 
country cannot become strong until and 
unless they give up the practice of slavery. 

Today, when we find the references to 
the practice of slavery In Ramayana and 
Mahabharat, we feel that slavery has been 
thebaneofoursodety Slaver system means 
to make the downtrodden slaves of the afflu-
ent people. Therefore, If we treat the down-
trodden as slaves and oommit atrocities on 
them, our country cannot be called one na-
tion. So. I find two nations In Indra-one 
comprising perpetrators of atrocities and the 
other comprrslng the oppressed and the 
expk)ited 

It may be POinted out that after the 
Britishers lett, certain prOVIsions were made 
In the ConstitutIOn of India to prevent such 
atrocrtres Even dUring Congress Party re-
gIme, laws were enacted In thiS regard But 
those were not Implemented Thereafter, 
when Natronal Front Government came Into 
power. It passed the 'Preventton of Atrocrtles 
Act', which came mto force W e f 30th Janu-
ary, 1990. But on the enactment of thiS law. 
InjustICe and atrocities broke out throughout 
the country on a large scale I don't think the 
problem of atrocities on weaker sections Will 
be sotved by enactIng laws What IS required 
IS that the intentIOn of the persons respon-
sible tor Implementing the laws should be 
clear. 

Coming to economIC side, we hnd that 
economic conditIOns of SCs/STs and their 
social status are inter-related. The SOCial set 
up of this country is based on class-system 

S.C. & S. T. 
due to which most of the people are not 
benefited-only a small section is benefited 
by it. Economic aspect is no exception to it. 

In our country, there are more than 5 
lakh 76 thousand villages which are mostly 
Inhabited by people belonging to SCsISTs. I 
am pained to POint out that feudalists compel 
these people to leave the villages because 
they do not possess any land and they have 
to cultivate land of other people. They carry 
out all the farming activities including carry-
Ing of agrlCuhural produce to the markets but 
the credit for it goes to big landlords. They 
are being so much tortured that more than 10 
crores people have already lett therr VIllages 
and havecometothe metropolitan cities-out 
of which more than 20 lakh people have 
come to Delhi alone and settled in'Jhuggis-
Jhonpnes' We talk of SOCial change but we 
are unable to brrng any change So J warn the 
Minister of Home Affairs that If the Govern-
ment failed to bring about SOCIal change In 
the true sense of the term. then the eco-
nomIC and politICal oppression of these 
people Will continue and they WIll remain 
oppressed and suppressed. I would specifi-
cally like to say that a person who endures 
atrOCIties IS to be blamed, more than a per-
son who perpetrates atrOCities And, now 
thiS fact has been understood by the people 
belonging to SCslSTs through Bahuj8n 
Samaj Party. If the National Front Govern-
ment failed to prevent atrocities on SCslSTs, 
a day Will come when It Will not be possible to 
protect them from atrOCitIes. In case, the 
situation In the country becomes tense. then 
B S P IS not to be blamed for It- the entIre 
blame Will go to National Front Government 

There are '8 High Courts and one 
Supreme Court In India I n which a total of 352 
Judges are working. Among them only 4 
Judges belong to Scheduled Castes and 
none to Scheduled Tribes. When they knock 
the doors-of courts against the InjustICe and 
atrocities Inflicted upon them, they do not get 
JustIce 

My last POint IS that until and unless 
suitable arrangements are made for them, 
they will be subjected to injustice and atroci-
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ti.s. We will have to think abOut it. The 
Scheduled castes and the scheduled tribes 
will have to be given their due representation 
both in Government and the administration, 
otherwise the society cannot be protected 
against injustice and atrocities. Mr. Deputy 
Speaker, Sir, I expect from the hon. Minister 
of Home Affairs that he will pay attention to 
the above points. We talk of injustice and 
atrocities. Mere talk is no use if no concrete 
steps are taken to check them. When these 
oppressed people find that no concrete steps 
have been taken to check atrocities on them, 
they will themselves rise against the atroci-
ties and knock the doors of justice. History is 
witness to the injustice done to and atrocities 
committed on the people of Scheduled 
Castes and Scheduled Tribes and commit-
ting of rape on their womenfolk. No matter 
whether it is the Deali incident or the incident 
that took place in Sadhupar. the information 
in this regard reached us through newspa-
pers, television and radio and to how many 
people belonging to Scheduled Castes and 
Scheduled Tribes were killed in these inci-
dents. But after the Britishers left this coun-
try. we never got the information as to how 
many people who committed these atroci-
ties, were awarded capital punishment. 

Mr. Deputy Speaker, Sir, as a sequel to 
murder of SanJay and Geeta, Ranga and 
Billa were executed. When Shnmati Indira 
Gandhi was assassinated. her assassins 
were executed. Earlier also. when Mahatma 
Gandhi was assassinated, his assassins 
Nathu Ram Godse was hanged. But no such 
Information has ever been received that a 
killer of the people belonging to Scheduled 
Castes and Scheduled Tribes has ever been 
executed. Justice has to be delivered in this 
way. Until and unless the laws are imple-
mented in letter and spirit. the oppressed 
and downtrodden cannot get justice. The 
laws have been enacted to protect people 
against in justice and· atrocities. As long as 
the laws are not enforce strictly, these people 
cannot be protected against injustice and 
atrocities. 

I would like to convey my thanks to you 
for providing me time to speak. 

SHRI R.N. RAKESH (Chail): Mr. Dep-
uty Speaker, Sir, the hon. Minister of Home 
Affairs is not present here. Before r begin my 
speech, I would like to tell the hen. Minister 
.to Heme Affairs that the Government has 
made an· announcement that reservations 
will be provided to neo-Buddhists... (Inter-
ruptions) ... As per t~e report of the 1981 
census the population of Scheduled Castes 
is 11 crore which accounts for 10.5 per cent, 
the Scheduled Tribes having a population of 
5 crores account for 7.5 per cent and number 
of the converted Buddhist are 3 crere in the 
total Population. Reservation has been pro-
vided to Scheduled Castes and Scheduled 
Tribes who account for 10.5 per cent and 7.5 
per dent of the total population. If by now 
their population registers an increase of 3 
crore, there will be a need to increase the 
overall percentage of reservation for these 
categories. But so far no such announce-
ment has been made by the Government. 

I would like to express my thanks to the 
hon. Speaker who was kind enough to per-
mit me to raise the incident in which a Harijan 
was burnt alive in Fatehpur. 

MR. DEPUTY SPEAKER: Time is short. 
Please come to the point leaving aside all 
other things. Not much time is left there with 
me. 

SHRI R.N. RAKESH: I am making this 
point as it is relevant to the discussion. Let 
me relate all these things within 2 minutes. I 
am telling you about the atrocities that had 
been committed there. While allocating time 
for discussion on this issue, they had told me 
that I could make all the points when the 
opportune moment comes. I would like to 
express my thanks to the hon. Minister of 
Home Affairs for making an ex-gratia pay-
ment of 2,000 to the next of kin of Shri Dhan 
Raj, aged 22 years who was burnt to death. 
On my raising the issue two days ago, an 
additional amount of Rs. 8,000 has been 
granted thus raising the ex-gratia payment 
to Rs. 10,000.1 would like to congratulate the 
Governmentforthis measure. Fout incertain 
cases the Govern ment sanctions even an 
amount of As. 1 lakh as ex-gratia payment. 
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Earlier, the Government of Madhya Pradesh 
had sanctioned an amount of Rs. 45,000 as 
ex-gratia payment to the victims of such 
atrocities. A Harijan was burnt to death in the 
Prime Minister'S constituency and his life 
was valued at Rs. , 0,000. In certain cases, 
the Government sanctions even Rs. 11akh to 
the atrocity victims. 

AN HON. MEMBER: How much do you 
want? (Interruptions) 

SHRI R.N. RAKESH: What price do you 
want tor your own life? Don't you feel 
ashamed while saying such things. Please 
let me speak. When it is your turn. you can 
speak. I would like to congratulate the Gov-
ernment to assessing the value of the life 01 
a person belong to Schedul~ Castes as Rs. 
10,000. Why are you perturbed? You must 
have learnt the details of that day's incident 
through newspapers. I would like to say this 
much that on 5th April, the people who are 
workers of the Prime Minister ... •• ... and a 
person who actedas' one of his agents in 
Dharmapur polling station .. :·... (Interrup-
tions) 

SHRI SURVA NARAYAN VADAV 
(Saharsa): Mr. Speaker, Sir, on a point of 
order. The hon. Member has said that they. 
workers of the Prime Minister. They are not 
the workers but persons having connectIOns 
with some other elements. He should not say 
such things agaInst the Han. Pnme MInister. 

( Interruptions) 

SHRI R.N. RAKESH: If it is proved that 
what I am saymg is wrong. I will resign my 
seat in the Lok Sabha. It is my challenge. If 
the Prime Minister has the courage, let him 
say that he would reSign hiS seat In the lok 
Sabha ~ my statement is proved to be cor-
rect. I say that he is a worker of the Prime 
Minister and he worked as his election agent. 
I have got his antecedents .. :· ... They took 
away Kuchchi Devi, the wife of the deceased, 

··Not recorded. 
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to the field for harvesting the crop. They 
disrobed her with a view to outraging her 
modesty and dragged herto a pit, When her 
h!Jsband came to her rescuer, they man-
handled him and burnt him to death after 
pouring kerosene on him .... • ... They had 
committed a murder in December, 1984 for 
which they' were ·sentenced to 20 years 
imprisonment. The)' were released on bail in 
that case ... 

( Inremlptions) 

MR. DEPUTY SPEAKER: The persons 
you are referring to are not Members of the 
House and you are saying that they commit-
ted a murder. Their names will not go on 
record. 

SHAt HAAISH AAWAT: If a criminal 
case has been registered against them, what 
is the wrong if their names go on record? 

MR. DEPUTY SPEAKER: This could 
can be done only aft.r judgement is passed. 
The name of a person, who does not have 
the opportunity to defend himself here Ts not 
to be mentioned in the House. If there is a 
cnminal case against somebody pending in 
a court. his name cannot be mentioned here 
unless and until the court has given the 
judgement. It 'S not proper to mention the 
name of a person who has no opportunity to 
defend himself. 

SHAt HAAISH RAWAT: We can say 
that there is a charge against him. 

MR. DEPUTY SPEAKER: That you can 
do. 

SHRI R.N. RAKESH: It has already 
appeared in the newspapers as to how a 
person. against whom a criminal case was 
registered and against who a case is pend-
ing in the court was defended. I would like to 
say this much that while on the one hand this 
incident took place, on the other hand, 3 
harijans were shot dead in the area falling 
under the Mau Police Station in the Prime 
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Minister's constituency. When I personally 
visited the site to make an on the -sport 
enquiry, I was told by the people that they 
had sacrificed three I:1arijans just to rejoice 
on the occasion of the member of Parliament 
of their area becoming the Prime Minister. 
long ago in Delhi, some people wentto meet 
some of the top leaders and in the end went 
to the residence of Shri Ambedkar. The 
leaders were fast asleep but Shri Ambedkar 
was awake. People asked Shri Ambedkar as 
to why he was awake when other leader 
were fast asleep. Shri Ambedkar replied that 
men of other leaders are awake, that is why 
they are sleeping. But my men are sleeping 
so I am awake. The Prime Minister of this 
country is not concerned about the matters 
relating to his own constituency, then what 
can be expected of him in respect of the rest 
of the oountry. In district Azamgarh, an 
engineer called a person belonging to the 
Scheduled Castes to his residence. The 
former wanted to have some forged bills 
preparlK1 by the latter and have the same 
passed. When the latter refused to'follow the 
formers dictates, the former beat him up so 
much that he was nearly dead loaded his 
body on a tractor and threw it on the road 
side. The former was 'thinking that the latter 
was already dead. But some people came to 
his rescue and took him to hospital. He 
narrated his tale of woes to his wife and other 
family members. then a case was registered 
against the engineer and as also against his 
brother. But he is being shielded. I had talked 
to the people of that area ... you have given 
me a very little time. 

MR. DEPUTY SPEAKER: You have 
only 10 Members but here I have the list of 
40 members who want to speak. You are 
taking so much time while relating one inCI-
dent. You have already taken 10 minutes. 
Leaving all other hon. Members, I have called 
you. 

SHRI R. N. RAKESH. I shall complete 
my speech within 10 minutes. Efforts are 
being made to hush up the case and prote~t 
the culprtt in the above incident. The culpnt 
is having the protection from the Govern-
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ment. I request you to order an enquiry into 
the Azamgarh incident. The incident that 
took place in Madhya Pradesh has already 
C9me to your notice. Some of our hon. Col-
leagues have just said that the people be-
longing to Scheduled Castes should be 
provided assistance on the basis of their 
economic condition because they are finan-
cially backward. Just now Shri Malhotra gave 
some data and spoke a lot about these 
communities. I also share his views. There 
are three angles for economic considera-
tions. First of all let me take up the point of 
Scheduled Tribes youths. They have not 
been getting any employment for the last 3 
months. I am talking of the position prevail-
ing in the whole country. I come from Uttar 
Pradesh, but no such instance came to my 
notice. The position with regard to Madhya 
Pradesh, Bihar and Gujarat is also the same 
where youths belonging to the Scheduled 
Castes and Scheduled Tribes are not being 
given any employment. I WOUld. therefore. 
like to request you to provide employment to 
the optimum number of youths belonging to 
the Scheduled Castes and Scheduled Tribes 
on a regular basis. It has been noticed that 
the Government servants belonging to 
Scheduled Castes are being exploited. I am 
not raising the issue of neo-Buddhists be-
cause the Government has not yet laid down 
any policy for them. But as regards the 
people belonging to Schedul&d Castes in 
Government services including those in the 
services of the Municipal committees, their 
representatio~ in various Categories is as 
follows: 3.83 per cent in class-I, 10.47 per 
cent in class II. 15.03percent in class III, and 
19.19 per cent in class IV services. In this 
country, the Scheduled Castes and Sched· 
uled Tribes account of 22.5 per cent of the 
total population out of which only 7 per cent 
people have been provided employment 
while two per cent of them depend on land 
and cultivation fortheir living and the remain-
ing 13 per cent are the downtrodden and 
destitutes. who have no source of income. 
When the National Front formed the Govern-
ment at the Centre out of the 19 Ministers, 
there was only 1 man who belonged to the 
Scheduled Castes. Now after the ... nt 
expansion also there are only 2 memberl 
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from the Scheduled castes in the council of 
Ministers. Besides, out of 27 only 1 belongs 
to Scheduled Castes. This is the attitude of 
thisGovemment. People who are in Govern-
ment service are being subjected to harass-
ment in various ways. let me cite one in-
stance in this ragard. The present General 
Manager of the NorShem Railway while serv-
ing as the Chief Engineer (Construction) has 
appointed 4 officers from amongst his rela-
tives as D. S. Es. When he became the 
Secretary of the Railway Board he got 4 of 
his close relatives appointed as officers i.e. 
as D.R. Ms. and he-himself 'became the 
General Manager of the Northern Railway, 
the headquarters of which are located at 
Baroda House. I would like to being to your 
notice the case of an officer belonging to the 
Scheduled Castes, in the office olthe D.R. M. 
at Allahabad. During Magh Mela and oMaha 
Kumbha Mela, these people had their hand 
in a bungling of about RS.15 crores. I made 
a complaint in this regard to the hon. Minister 
of Railways, Shri George Fernandes 
alongwith the Signatures of a dozen MPs 
with sufficient proof. When the enquiry 
started, the officer belonging to Scheduled 
Castes was compelled to withdraw the 
complaint. Action was initiated against him. 
When some of the han. Members of Partia-
ment brought this fact to the notice of !he 
hon. Minister of Railways, he said that it was 
injustice and stopped the action which was 
being initiated a~inst the above officer. 
Thereafter. some officers succeeded in in-
fluencing the hon. Minister and the case 
which was being initiated against the above 
officer· was reopened. Again some hon. 
Members of Parliament raised their voice 
against this injustice whereupon the pro-
posed action against the officer was with-
drawn. The above episode indicates that the 
bureaucracy is harassing the Government 
servants belonging to the Scheduled Castes 
and Scheduled Tribes. I would, therefore, 
like to request ths Government to clarify its 
stand on neo-Buddhists. The third point is 
that of giving land lease documents. I would 

··Expunged as ordered by the Chair. 
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not like to go into the daldI 01 the C8888 of 
land deeds. Shri Malhotra has gMtn a ct. 
tailed account in this regard. He said though 
the lease hokiers have been given the ... 
documents but they haw not been gMan 
actual possession. 

19.00 hrL 

Out of the several instances the hon. Mem-
ber has given, I would Ike to make a mention 
of a case pertaining to Allahabad. Ther.e is a 
trust in Allahabad 6,400 acres of land of this 
trust had been declared as surplus in 1947 
and the then Chief Minister of the State, Shri 
Hemvati Nandan Bahuguna had aAottecI this 
land to 800 people on a lease hold basis. All 
of them were also given lease documents. 
On 8th September, 1986 Shri Mulayam Singh 
Yadav, who is now Chief Minister of Uttar 
Pradesh, said in the course of a discussion 
In Uttar Pradesh Assembly that lease deeds 
of 6400 acres of land ...••... had been given to 
the poor and the landless but so long as the 
trustee was not arrested, the poor could 
hope to get justice. This is what he had 
demanded. Now I would like to .know from 
the Government whether it is going to arrest 
the above trustee because it is only because 
of him that.soo lease holders' could not be 
given actual possession of the land. The 
above matter has been pending since 1974. 
Nobody has been given the adual posses-
sion of land. Will the Government seelhat 
they get physical possession of land. If thl 
Government is prepared to give th.m pos-
session of land, I would like to furnilh 10m. 
more information in this regard ... •• ... (~ 
ruptions) Mr. Deputy Speaker, Sir. I wIItakl 
onty one more minute. Since the time Is 
short, I would not be able to submit more 
points. However,·one thing more I mUll .. )' 
here on this occasion that the Government 
has done a good job by putting up the ponrait 
of Dr. Ambedkar in the Central hall of Parlia-
ment. The previous Government shoutd have 
done this thing much earlier, but they could 
not do it. Dr: Ambedkar was a great ps'-
triot. . .** ... It would have been in the fitness 
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of things, had the unveiling ceremony of Dr. 
Ambedkar's portrait been performed by a 
freedom fighter .... (/nterruptions) ... •• ... Mr. 
Deputy Speaker, Sir, with these words, I 
would like to express my thanks to you. 
lastly 1 I would like to say this much that as 
long as there is no change in the attitude and 
concerted efforts are not made, we cannot 
do any good to the people belonging to the 
Scheduled Castes and Scheduled Tribes in 
this country. I hold the following view: 

"Sataye jo garibon ko use shaitan kahte 
hain. 

Uthaye jo gaaribion ko use bhagwan 
kahte hain." 

Judging from the perlormance nobody 
seems to be a God here. So I pray to God to 
let good sense preva~ on you. t also pray 10 
Baba Saheb to bless the government with 
good sense 

MR. DEPUTY SPEAKER: I have got a 
lang list of names wrth me. If you p90ple go 
on narrating stones," every case, it will be a 
problem. I would, therefore, request all of 
you to restrict your views to policy matters 
only and complete your speeches withm 2-3 
minutes. It will be so nice of you. 

SHRt RESHAM LAl JANGDE (8i-
laspur): Mr. Deputy Speaker, Sir, in regard to 
crimes, Madhva Pradesh tops in the country 
followed by Bihar and Rajasthan. Tamilnadu 
occupies first place In the maner of crimes 
pertaining to untouchability followed by Ra-
jasthan and Bihar in the second and third 
places. After all, what are the reasons there-
for. What I feel is that neither political rivalry 
nor the politICal system prevailing In the 
country is responsible for it but the draw-
backs in our religious, social and land man-
agement system are at root of these. When-
ever the culprits are nabbed, a political game 
starts and efforts are made to protect the 
culprits. it is due to this protection being 
given to the culprits, that the incidents of 
atrocities on persons belonging to Sched-
uled Castes and Schedul9d Tribes go on 

"EKpunged as ordered by the Chair. 
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increasing. The Government should see 
that once an offence has been committed, it 
should be dealt with without any bias and it 
should be ensured that politics does not 
influence the case in any way whatsovever. 
This the reason why cases of atrocities have 
increased rather than decreased during last 
40 years. At present, there is not a single 
village in the country whers untouchability 
has not been in existence in some form or the 
other. It has not been eradicated totally from 
any village. We brought about the downfall (\f 
the Nizam of Hyderabad. We got Goa liber-
ated from the clutches ofthe Portuguese, but 
we could not eradicate untouchability from 
the country. It is misfortune oi the country. 
before the National Front Govemment came 
to power, the Congress Party headed by Shri 
Rajiv Gandhi did not do any thing during its 
tenure. Of course, in the last year of his rule, 
he issued directIOns to fill up the backlog of 
vacancies reserved for Scheduled Castes 
and Scheduled Tribes so as to secure votes 
of these people because it was the election 
year. But all vacancies could not filled up. 
Shri Rajiv Gandhi remained unsuccessful 
even in this task. Besides, no member of 
Scheduled Castes and Scheduled Tribes or 
HariJans and Adivasis has b6an appointed 
as a Governor in any of the States in the 
country nor any of them has been given an 
ambassadorial assignment in a foreign 
country. This is the politics a'-the Congress 
Party. The condition of persons belonging to 
these Communities working in the capacity 
of judges and on other such posts in the 
country is deplorable. The representation of 
these communities in the Ministry of Exter-
nal Affairs, Defence and other such Depart-
ments is very low. The Government should 
consider this point also. erores of rupees 
have been spent by the Government in the 
name of Harijans and Adivasis. But these 
people did not get any benefit consequent 
upon this vast expenditure. The real benefi-
ciaries have been political leaders and bu-
reaucrats. The Government should think 
about it seriously. 

Mr. Deputy Speaker, SiT, considerable 
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land belonging to Harijans and Adivasis has 
been grabbed by using force and spreading 
terror. Please let me know as to why laws 
were not enacted by various States to allo-
cate land to Harijans and Adivasis. The 
Government should look into this problem in 
view of the fact that la~hs of acres 9f land has 
been snatched away from these people. The 
economic and industrial policy of the country 
has not proved beneficial to Adivasis and 
Harijans. because the number of people 
from these communities who availed of the 
benefits of this policy is negligible. On one 
hand, a person owns As. 5000 crores but on 
the other hand there are people who cannot 
manage two square meals a day. What are 
the reason for this wide gap? What are the 
reasons that Harijans and Adivasis are 
migrating to cities? With the coming up of 
more cities. more and more villages look like 
ruins and condition of Adivasis is getting 
from bad to worse. Until and unlQss exodus 
of Harijans and Adivasis from villages is 
checked. there can be no development of 
the country. 

Mr. Deputy Speaker. Sir. separate po-
lice stations have been set up in a number of 
States for the protection of Harljans and 
Adivasis. But the Station House Officers 
posted there. are very inefficient. why is it 
so? Why not capable Station House Officers 
are posted at these places? At present, 
cases involving untouchability linger on for 
6-7 years. Hearing atter hearing goes on but 
no decision IS taken. The Inspectors of Po-
lice do not provide records on time. Under 
the circumstances the people are constrained 
to change their witnesses or withdraw their 
cases. , would like to relate you some of the 
gruesome incidents that have taken place. 
Hon.Member,KumariMayawatioftheB.S.P. 
said in the House that the B.J.P. committed 
atrocities on the harijans. In this connection, 
\ wou\d 'ike \0 tell here that the B.S.P. never 
tame to the rescue of the Harijans as and 
when any atrocity was committed on them. 
Thll B.J. P. never comm ittad any atrocity on 
the Harijans. rather as and when any atrocity 
taken place on Harijans. the B.J.P comes to 
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their rescue, given witness in their favour 
and save them. In Madhya Pradesh, mem-
bers of B.J.P. gave witness for the Harijans 
before the Commission and also savadthem. 
We do not believe in the cult of untouchability 
neither in practice nor in profession. For us, 
all are equal. But there are some parties in 
our country which believe in dass-war and 
try to create bittemess by referring to 
"Manusmriti." . 

Mr. Deputy Speaker, Sir, the 
"Manusmriti" was followed in the country 
4000 years ago. At present, 90 per cent 
people do not know what it is. Then why do 
people give impetus to groups clashes by 
making a reference to that book. Now, there 
has been some improvement in social insta-
bility and inequality Now, the Harijans are 
lagging behind economically and in indus-
trial achievements. The Government should 
seriously think about their active involve-
ment in industries and for providing them 
suitable employment. Today, the caste sys-
tem has di~ared from the society. In 
social functions like marriages and parties 
nobody bothers about caste, rather people 
who make a reference to caste earn a bad 
name. Except in personal life, the caste 
system has totally disappeared from the 
society. There is no consideration of castes 
in trains, factories. The feeling of caste-is 
only seen in personal life. The untOUChability 
is now confined to rural areas only. The 
Congress Government made a mockery of 
Harijans on the 2nd October. They made a 
mockery of the untouchability week. They 
made the non-official organisations involved 
in the eradication of untouchability prosper 
monetarily, but did not do anything to uplift 
the harijans. , say that even now Harijan 
funds are being misused. For instance, let 
me make a rj»ference to the plight of hun-
dreds of villages in the B\las'PU" dtstrid. oi 
Madhya Pradesh. There is not a single min in 
the entire area covering these villages. There 
are no roads. This has been our achieve-
ment over the years and we 'have spent 
crores of rupees to achieve it. This situation 
prevails in district 8ilaspur' and in Mungfli 
Tahsil of district Raipur. This area fals under 
a reserved CXM1stituency. It is a common 
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phenomenon that the reserved constituen-
cies have been neglected - no matter whether 
they are In a Union T erntory or In a State 
HanJans are not provided with any faCIlities 
rather they are neglected This IS our plight 
I would also like to know as to why the reports 
of the Commissioner for Scheduled Castes 
and Scheduled Tribes and Committee on 
the Welfare of Scheduled Castes and Sched-
uled Tflbes are not discussed In the State 
Assemblies Why should It not be obligatory 
that such reports Will be discussed In the 
State Legislatures We can know as to what 
IS happemng In the country only If these 
reports are discussed We are overlooking 
these Important things and hOlding discus-
sion on other Items Let me cite the cases of 
land deeds The landless Hanjans and Adl-
vasls were give land deeds But that matter 
remainS confined to the documents of Pat-
wans Nobody knows what IS the size of the 
land and where It IS loca!ed T~e bank say 
that Hanlans and Adivasis ""ould be given 
loans But In practice It IS qUlt& the reverse 
These people do not get loans and others 
take the loan amount In the name of these 
people Other people sWindle away the 
money When the question of repayment of 
the loan comes the burden IS put en the 
heads of Harllans and Adlvasls This a mls 
fortune of our cOJ'my 

Let me make a reference to the system 
01 vanous ex amlnatlons T ec;ts are conducted 
for admission to medical colleges P M T of 
Engineering Colleges pet etc In these 
examinations papars of Hanjan candidates 
are checked separately and those of the 
general category separately Consequently 
the valuer deliberately fall the candIdates 
belonging to the Harllans and AdlV3S1 com-
munities That IS why the number of students 
studYing In Medical and Engineering Col-
leges IS reported to be very less Until and 
unless the ~ystem ot examination IS changed 
and a new systpm IS evolved throug~ can 
sensus seats reserved 10r these people In 
MedIcal and Engmeerlng Colleges cannot 
be flll~d In suffiCient number In the next 20 to 
25 years 

MR DEPUTY SPEAKER There are 

several Members to speak You are making 
very good points, but the tIme IS very short 

SHRI RESHAM LAL JANGDE There 
are proposals to revise the list of Adivasis In 
thiS connection, I would 11ke to POint out that 
there are some Adlvasls who receive double 
or triple benefits with the help of foreign 
mlSSlnenes They get benefits from both 
Sides I e from Christian MISSionaries as well 
a~ from the Government The natIve trlbaJs 
atleast can become peons or school teacher, 
but converted Ad,vasls become Collectors, 
Deputy Collectors or I A S Officers 

SHRJ PIYUS TIRAKY (Ahpurduars) Are 
you aware that as to what mISSIOnarieS have 
done to Adlvasls? 

[English] 

You should to speak like thiS 
rupt'ons) 

(Inter-

MR DEPUTY SPEAKER Mr Tlraky, 
are you gOing to speak? Then you make the 
point at that time Let him continue 

( InterruptIOns) 

[ TranslatIon] 

SHRI RESHAM LAL JANGDE The 
State administration IS gravely Igno"ng the 
HanJan Spe~lal Component Scheme wher-
eever they are being run The Central Gov-
ernment should take Inltlatl\le at their own 
level for formulating shcemes In thiS regard 
Bastar and SarguJa are such two areas of 
Madhya Pradesh where nothing has been 
achieved even after spending crores of 
rupees Tnerefore, YOlTshould pay attentIon 
to th,s Issue 

With these words, \ conc\ude 

SHRI SARJU PRASAD SAROJ (Mo-
hanlalganl) Mr Deputy Speaker I I am grate-
ful to you tor giVing me an opportumty to 
speak I would lIKe to put forward my pomt of 
VleN very briefly due to the shortage of time 
I would like to give expressIOn to my sentl-
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ments with the help of an urdu couplet that is 
as follows: 

l.arazta hai phaJaJc mazloom jab fariyad 
karta hai, 

Suno, Allah za/im qaum ko barbad karta 
hai." 

Mr. Deputy Speaker, Sir, 42 years have 
passed since our country achieved Inde-
pendence. The country constantly proceeded 
on its path towards development, but If we 
look back tor a moment, one thing that be-
comes clear IS that the Hanjans were not 
benefited fully by this process of develop-
ment. Their conditIOn remained unchanged 
even today. There IS need to find out the 
reason behind thiS We have got a socialistic 
ConstitutIOn. a capitahstlC economy and a 
feudal SOCIal set-up SOCial injustICe and 
economicdispantywillconttnuetilioursocial 
set-up remains feudal and our economy 
remains capitalist. In view of these dispari-
ties, justICe will never be done to the poor 
a!ld the downtrodden 

ThIS country has seen many leader and 
many poliCieS have been formulated Huge 
amounts of money have been spent on the 
Implementation of these polICies, but our 
suffertngs cannot be mitigated and our prob-
lems cannot be solved until the Government 
IS well-intentIOned and it does not lack polrtl-
cal witl. I would like to express my gratitude 
to the present Government for achieVing In 
lUst a hundred days what the prevIOus Gov-
ernment could not achieve In 42 long years 
They unveiled the portrait of Dr. Ambedkar In 
the Central Hall of Parhament and r.onferred 
the honour of "Sharat Ratna" upon him. A 
deciSIOn wrth regard to providing faCIlities 
and COnceSSionS to the neo-Buddhlsts as 
enjoyed by the Scheduled Castes was also 
taken. I would !Me to express my views with 
regard to the prevIOus Government. That 
Governmentformulated many pohcles, spent 
huge sums of money and gave loans In the 
name of tR.D.P., but the men who pocketed 
that money were none other than the well-to-
do and influential people of the society In-

S.C .• S.T. 
dira Awas Yojana was launched In the name 
of rehabilitation of Harijans. The dwelling 
units of the size of 21 x 15 feet used to be 
constructed in the villages, but dunng the 
Congress reg~me, their size was reduced to 
7 x 5 feet. Thls could better be termed as a 
graveyard for Harijans rather than a dwelling 
unit. These poor people were hardly bene-
fited by the scheme launched for reari~ 
buffaloes. These schemes were announced 
with the sole objective of fetching votes. 

I would like to say that certain deep-
rooted traditions and customs In the society 
need to be changed. Certam affluent people 
with feudal bent of mind continue to inflict 
atrOCities and injustice upon HanJans even 
today. When an F.I. R. is lodged In thiS 
connection or a suit filed in a court of law, the 
case gets ultimately dismissed for want of 
evidence. I would like to request you to kindly 
draft a speCial code In thiS regard. Special 
tribunals should be constituted to look mto 
and adjudicate upon the matters relating to 
atrOCIties on Scheduled Castes. I.P.C. and 
Cr. P.C. should undergo certain changes. I 
have a few suggestIOns to make. Section 25 
of Arms Act, Section 60 of Excise Act. Sec-
tions 107/116, 151 and 109 of Cr. PC. and 
Section 399 and 402 of I.p.e are the sec-
tions of our laws which are misused by the 
powerlul and resourceful feudal class of the 
rural areas In connivance with the offiCials to 
oppress the downtrodden and to lower their 
morale. I would like to request the Govern-
ment to pay attentIOn towards thiS problem 
so that no atrocities are commrtted on them 
In future. 

I would like to give you an Instance. 
Kuman Pramila. the sister of Shrt R.R. Jan-
yal. an employee of the Reserve Bank of 
India, Nagpur Branch. was abducted in June, 
1989. An F.I.R was filed to this connectIOn in 
which the name of the accused also fig-
ured .... 

MR. DEPUTY SPEAKER: You better 
report this case to the hon.Mintster. Nothing 
can be done in these matter here. 

SHRt SARJU PRASAD SAROJ: But no 
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action has been initiated against him til date. 
He has links with the Congress Party. In this 
context. I request that the suggestions made 
by me should be implemented with. so that 
justice muld be done to these people. 

With these words. I conclude. 

·SHRI SUKHENDU KHAN(VlShnupur): 
Mr. Deputy Speaker, Sir, I wiD speak in my 
mother tongue, Bengali, while participating 
In this discussion regarding atrocities on 
Scheduled Castes and Scheduled Tribes 
raised by Shri V. K. Malhotra under Rule 193. 

Sir. I agree with and associate myself 
with most of the things said by Hon. Sh. 
Malhotra while initiating this discussion. Now 
I will like to place before thiS House some of 
my own view pomts in thiS respect. My time 
is very limited. You are unable to give me the 
time that will be required for placing before 
this august House all the facts and figures 
that I have got with me I also do not want to 
tax the patience of all other Hon. Members 
who are waiting to speak on this subject. 

I will start my speech by saYing that 
Su,eduled Caste/Schedule Tribe means 
those low caste people whose names are 
listed in a schedule. I am saying this because 
many Han. members who spoke before me 
said various things about the SClST people 
and expressed sympathy for them. They 
also shed crocodile tears for these poor Sel 
ST people when they speak about them 
outside this House also. But I doubt whether 
many of them are really smcere about it and 
want the betterment and uplittment of these 
unfortunate people from the core of their 
heart or whether they make any sincere' 
effort for this. I do not think so. 

Sir, on 14th April last, the portrait of Dr. 
Ambedkar was installed in the Central Hall of 
Parliament. Dr. Ambedkar was one among 
the top three Intellectuals 0' undivided India. 
The others were ShrJ M.N. Roy and Mohd. 
Ali Jinnah. Moreover Dr. Ambedkar was the 
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founding father of our Constitution. But was 
he given due respect. regard and recogni-
tion by the people who ruled this country for 
nearty 42143 years since Independence? 
Why was he not given thal? • was only 
because he belonged 10 the Scheduled 
Caste. From the core d their heart they 
could not accept him as a great person only 
because of that. 

Today many d us are saying many 
things about land reforms. But except West 
Bengal has any other State really carried out 
radical land reforms? Regarding atrocities 
on SCIST. rape cases against them etc. 
volumes of figures are available about all the 
States. But you would not find the name of 
West Bengal among them. Even if you find, 
it will be microscopic. 

The Janata Oat Government has in-
staned the portrait of Dr. Ambedkar in the 
Central Hall of Parliament and for that Ithank 
the Han. Prime Minister on behalf of my 
party. 

Sir, every Sunday, the Mahabharat is 
being telecast. The Mahabharat is an epic. 
There is a tragedy in the Mahabharat and the 
hero of this tragedy is not lord Krishna. nor 
Yudhistir nor Ariun. The real hero of the 
tragedy is Kama himseH. Kama was the son 
of Kunti, like the Pandavas, but he was 
known as the son of a low caste charioteer. 
Therefore he was kept away and deprived of 
maternal love. Out of a sense of revenge 
Kama once attacked the Pandavas and 
defeated them. The Pandavas were forced 
to make a treaty with him and give away five 
villages. Everybody agreed to this treaty. 
Even Dhritarastra had consented. But Kama 
did not agree. Kama knew that he has 
strength and courage. Even Kunti knew that 
only Kama was capable of killing Yudhistir or 
Arjun and she was scared on that a:count 
and she wanted to make peace with Kama. 
She unfolded all the realities to Karna and he 
was even offered kingship ... I am not going 
into the details of the story. what I am trying 
to point out is that Kama has not been given 

*Translation of speech origlnallv delivered in Bengali. 
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due importance only because he was known 
as the son of a Low caste person. Sir, our 
everyday experience is that we have not 
been able to accept these so-called low 
caste people as our equals from the core of 
our heart, as yet. We may take food with 
them at the same table but when I try for the 
marriage of my daughter with a boy of a 
higher caste, I face unwillingness or hesita-
tion on his part. He keeps off the marriage 
proposal on some pretext or other. This 
shows that from our heart we have not been 
able to remove this prejudice against Sched-
uled Castes people. This is the real picture. 
Sir, I will quote the following two incidents in 
Lucknow to show what the real condition is 
like: 

Killing of three Scheduled Caste per-
sons in Piprawan village under Moholi P.S. 
in Sitapur District ;n 1987. 

Killing of three Scheduled Caste per-
sons in Bhadevna village under tJla\<'hi P .S. 
in Unnao District. 

The conclusion is that In both the cases, 
the local police registered the FIR in time and 
under appropriate sections of the IPS. 

The police also Informed the senior of-
ficers about the Incident who in turn visited 
the spot. The police also arrested the ac-
cused persons within a period of four or five 
days. I am not going Into more details as it 
will take a long tilTle. 

In both the cases, the investigating offi-
cer failed to produce all the available evi-
dences such as forensIC and ballistic ex-
perts, reports, verficatlon of alibi etc. The 
police did not provide adequate support to 
the prosecution witness. 

From this we find that those who were 
responsible for killing the Scheduled Caste 
people, for torturing them, were not prose-
cuted due to the negligence of the police and 
the Investigating officers. There are thou-
sands of such instances in Tripura and other 

States wherethe culprits are escaping prose-
cution and gOing scot free due to the negli-
gence or support of the land enforcing agen-
cies and also because witnesses are afraid 
to come forward to give evidence. 

Sir, another important point is that 'caste 
indicating surnames must be done away 
with permanently. When we go for some 
interview or appear in some joint entrance 
examination, our surname indicating our 
caste causes us great handicap. Scheduled 
Castes have some facilities and conces-
sions no doubt, like age relaxation by five 
years etc. and these have been extended by 
another ten years through Constitution 
amendment. My question is will this exten-
sion go on indefinitely. When ~lIthese people 
be strong enough to stand on their own legs? 

Sir, except West Bengal, in other States 
where decentralisation of power through 
panchayats has not taken place and where 
surplus land is being distributed to the lan-
dless Adivasis and SC/ST people through 
land re\orms, "nere an em~u\l'I 'Shou\d be 
conducted to see whether these class of 
poor people are really getting possession of 
land or not. This must be enquired into. 

Sir, according to the registers of the 
employment exchanges, the number of 
unemployed persons in our country is 3.50 
crores. This is the number of the registered 
unemployed. But the numberofthose unem-
ployed who have not been able to register 
the" names is 13 or 14 crores. We know that 
it is not possible to provide employment to 
this vast army of unemployed people through 
'Right to Work'. Most of these 13114 crores of 
unemployed people who could not register 
themselves in the employment exchanges, 
are the poor share-croppers, landless la-
bourers, marginal farmers belonging to 
Scheduled Castes and Scheduled Tribes. 
These people have to be provided with land 
by means of radical land reforms. Not on\y 
land Sir, they should be provided with all 
other facilities, implements and inputs needed 
for cultivation. All of us wm surely support the 
demand for provision of more funds in the 
budget for this purpose. The project officers, 
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special officers etc. should be di(ected to must be recognised. laws to this effect must 
monitor whether the'schemes of Ihe Govern- be enacted in Parliament and if there is a 
ment are being properly implemented or not. need, the Constitution must be changed. 
The various programmes and plans like Even the Government does not know as to 
IRDP, NREGP, tribal sub plans etc. etc. how many Scheduled Castes and Sched-
must be properly implemented at the right uled Tribes are living in our country. West 
places. Their working also must be con- Bengal, as a good Government. is solving 
stantly monitored. We must e_nsure that the the problems of the tribals to some extent. 
peopfe for whom these progra~re An-hon. M~mberfrom Madhya Pradesh was 
meant, get the real benefit. . -. -- speaking here. He mentioned that a number 

In the end I will say that many of us talk 
about Casteism. If the weahh of our country 
is properly distributed among all the people, 
then I believe that everybody can lead a 
reasonably comfortable life. Nobody would 
live in a miserable condition. If we spend the 
amount allocated in our budget in a judicious 
and well planned manner and if we distribute 
our country's wealth equitably among the 
people and thereby bring about an upliftment 
In the economic condition and standard of 
life of these weaker sections, then, many 
be live that we will be able to abolish cas-
teism in our society. But I believe that unless 
caste ism is abolished iirst, we wil\ not be 
ab\e to achieve economIc up\ittment 0\ t\"\e 
poor and down trodden masses. Sir, I once 
again support what has been said by Shri 
Malhotra and with that I conclude. 

[English] 

SHRI PIYUS TIRAKY (Alipurduars): Mr. 
Deputy Speaker. Sir, I am speaking about 
the difficulties faced by the scheduled caste 
and the scheduled tribe people. It is mainly 
from the political angle. These people have 
never been given the political power uptill 
now. Our States have been reorganised on 
the basis of language. They have no State. 

Their Identity also is a very vital pOint. It 
is based on the mercy of the States. If some 
States have the mercy, then they give the 
Identity that such·and "such caste,isasched-
uled caste and such-and such tribe is a 
o::.chedu\ed \T\'oe. 'h\s \~end \0 \~ea\ tnem as 
second-class citizens must be curbed. They 
should have their national recognition from 
the Centre itself. Wereever the Scheduled 
Castes go, to any point of the country, they 

. of Christians were converted to Hindus, as 
the Christians were told that only if they 
become Hindus, they will get all types of 
facilities. Such things are going on in our 
country. They have no poHtical power. This 
'Shudhikaran' must be stopped. The tribals 
havetheirown religion. They are not Hindus. 
They are all Indians. They must be given 
power. They must be allowed to develop by 
themselves, in their own way. They have a 
separate cuhure and language. Their way of 
life is different. When they are trying to 
develop by themselves. the Government 
should goto their help. Their language should 
not be degraded. They should not be forced 
to worship a pan\c\l\at God Ot \0 ?~no~ro 
particu\at poo\as. ft..s the.,. have tne\t own 
language and culture; they should be al-
lowed to develop by themselves. The tribals 
should be t.aken into confidence. When we 
speak of the tribals, some political parties, to 
have some political gains, may come for-
ward to do this and that. Tribals are thinking 
that they are the aborigines of India and they 
were the first to live In India. They are think-
ing that others have come to India by invad-
Ing them. They have been alienated from 
forest hfe. They are discarded now and are 
working as bonded labourers. Sometimes, 
they have no means of livelihood. There are 
tribals belts right from the north to south or 
from east to west and middle, in MP, Bihar 
and GUJarat. The problem of tribals is coming 
up in India. The Governme'lt must think that 
the tribal's are capable of developing by 
themselves. So, the Government must give 
them the political power. W,e tought tor the 
same ?o\\\\ca\ ?o'He~ 'H\\h tne ~~\tish. ~ut s\.\\\ 
these tribals are debarred trom political 
power. Even in Parliamentary Committees, 
which are so many in number, no tf\ba\ \s the 
Chairman. How can we begin with the deve\-
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opment of the tribals? We are speaking of 
the previous Government and also of the 
present Govemment. We are saying that the 
tribals and Harijans will be developed shortly. 
I would like to know from the Government as 
to what best they are doing tor the tribals. 
Where is the beginning? No tribal is involved 
in deciSion-making. The tribals are always 
working as subordinates. Even in the States, 
they are working as deputy officers or assis-
tants and not as the Heads of Departments. 
They are subordinates in Parliament also~ I 
do not know the reasons for this. I have great 
hope inthis Govemmentthat all these anoma-
lies will be corrected which were created by 
the previous Government. Equality, in all 
possible manner, must be given to the tribals. 
Only then, we can say that this Government 
is doing well. 

MR. DEPUTY SPEAKER: Shrimati 
Vidya Chennupati. 

SHRI K. S. RAO (Machilipatnam): Up to 
what time are we going to sit today? 

MR. DEPUTY SPEAKER: We will at 
least, if you like, go up to 8 O'clock and after 
that we will adjourn and tomorrow the Minis-
ter may reply. 

[T rans/ation] 

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA (Patan): Mr. Deputy Speaker, Sir, 
discussions on comm unal riots have taken 
place thrice under Rule 193. How much time 
has been allotted to the discussion on Har-
ijans and tribals? How many Harijans have 
been killed? The time allotted is not suffi-
cient. It should be increased. 

MR. DEPUTY SPEAKER: The time has 
already been increased. 

SHRIMATf VIDYA CHENNUPATI 
(Vijayawada): Mr. Deputy Speaker, Sir, it is 
really regrettable that even after so many 
years of independence, we still talk of atroci-
ties on Harijans. In this regard, I would like to 

put forward certain suggestions to the han. 
Home Minister. 

Mr. Deputy Speaker, Sir, much is being 
said about the atrocities on Harijans and 
women. People today fight in the name of 
religion, caste and province. We shall have 
to think in terms of bringing about social 
·reforms and to put an end to these riots. 
Communal riots had taken place during 
Gandhian era as well. The religious, cas-
teism and provincial riots not only continue 
even today but are on the increase. Nobody 
realises as to how to co-exist in a secular 
State. I have been listening to this debate 
since morning and I also had the opportunity 
to listen to 'tbe speech of the han. Home 
Ministertoo. The main point that has emerged 
is that man is not being treated as a human 
being today. This is the most vital question 
before us today. I would like to put forward 
certain suggestions in this regard on which 
the Government can act upon. I demand that 
the Government should pay attention to-
wards this problem. We shall have to pay 
attention towards the riots taking place in the 
name of caste and religion and the latter is 
creating barriers between human beings. 
We shall have to demolish such barriers. 
The courts are ·replete with cases of atroci-
ties comm itted on the Harijans and the tribals 
as also on the women including the rape 
cases. Such cases continue to dominate the 
High court and Supreme Court proceedings, 
but these are not decided even in 4-5 years. 
Such cases should be decided expeditiously 
if you want to check these atrocities on 
Harijans, tribals and women. 

In this way the Government establishes 
a separate colony for Harijans and it is an 
another way of regregating them from soci-
ety. To solve this problem, a mixed housing 
scheme should be adopted where Harijans 
should be allotted houses amidst oth~r sec-
tions of society. this will remove caste-differ-
ences in our society. Presently there are 
hostels exclusively meant for scheduled 
castes and Scheduled Tribes. In their place 
hostels meant for all classes should be set 
up. This will also go a long way in resolving 
the caste-conflict. The Government should 
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pay attention to these points. Our education 
system has resident schools which also are 
classified on caste considerations. These 
schools should admit children of all castes 
without any restrictions. A percentage should 
be fixed for this purpose. As far as reserva-
tion for Scheduled Castes and Scheduled 
Tribes is concerned, maximum advantage is 
being taken by such category of people living 
in urban areas. Their counter-parts in vil-
lages are not able to avail this facility. There-
fore, a separate percentage of reservation 
should be set apart for such category of 
people living in rural areas. 

Incentives should be given to encour-
age inter-caste marriages between a Harijan 
and a non-Harijan. This will remove cas-
teism and an atmosphere of brother hood 
will prevail in society. People going in for 
inter-caste marriages should be given reser-
vation in jobs. Merely granting Rs. 3,000 to 
the husband or wife who is a Harijan is not 
enough. Apart from reservation in jobs for 
them, their children should be given prefer-
ential admiSSion in schools. This will reduce 
discrimination on the basis of caste. Besides 
this, the numberof incentives should also be 
increased. There should be a ban on the 
mentioning of surnames like Reddy or 
Chaudhary because they indicate a per-
son's religion or caste. A person is not born 
with a caste or a religion. So the practice of 
mentioning surnames should be done away 
with in the interests of social progress. 

We see the evolution of political parties 
on caste and religious lines. Such parties 
should not be encouraged in view of the 
religious tensions between Hindus and Sikhs 
in Punjab and Hindus and Muslims in Ka-
shmir. Why should we encourage the growth 
of caste and religion based parties in soci-
ety? How can we support such parties when 
we talk of India being secular. At least I am 
not able to support such parties. So I suggest 
that in application forms for admission to 
educational institutions or for seeking em-
ployment the column for caste and religion 
should be filled only by those who want to be 
considered against the reserved quota. If 
this column is deleted then we will be able to 

view things in a more humanitarian way. 

If we take some encouraging measures 
for people who go in for inter-caste mar-
riages, there will be a reduction in caste 
conflicts. All castes will be merged into one 
caste Le. the .easte of humanity. India is a 
secular country. Mahatma Gandhi said that 
untouchabirity should be removed_ Being a 
woman, I would like to ask if men really care 
about problems being faced by women. You 
can do a lot for us women-folk_ We have 
many long-standing demands on which no 
party has taken a decision let any party take 
the initiative to reform our society. If the 
Janata Dal comes forward to do this they will 
earn a good name in society. The present 
Government accused the Congress (I) of 
having done nothing. The Congress (I) has 
done a lot and this Government should do 
better. If this Government can reform our 
society, the masses will 'believe that ·they 
have made a correct choice. 

But if this Government merely pays lip 
service then we shall conclude that this is 
another Government that makes tall claims 
and does nothing. These days women are 
subjected to many atrocities like molesta-
tion, rape and harassment for dowry. Those 
guilty of such crimes should be prosecuted. 
These days cases are registered but not 
followed up. Today people are not prepared 
to acceptthe offer of marriage without dowry. 
The Anti-Dowry Act was passed by this very 
House but it is not being implemented. No 
body in the Government is bothered about 
implementing it. There is no concerted effort 
towards social reform. The Government 
should review the employment opportunities 
available to women today. Just look at the 
strength of women MPs in Parliament. Nearly 
all parties havegivenan assurancethat 30% 
of the seats would be reserved for women 
but only the Congress(l) has fulfilled this 
assurance. Women constitute 50% of the 
country's population. So at least 30% of the 
seats should be reserved for them because 
they equal men in work. A lot can be done 
under the auspices of the National Integra-
tion Council. The youth of today which fights 
in the name of religion or caste should be 
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brought under the umbrella of the National 
Integration Council. The Home Ministry 
should set up cells of the National Integration 
~uncil in Schools, colleges and universi-
ties, so that present day youths dedicate 
themselves to the progress and well-being 
of the nation instead of expending their energy 
in religious and caste wars. This cell should 
be assigned the task of organising a youth 
force. In order to ensure that this cells func-
tion in a fruitful manner, the Government 
should grant financial assistance to these 
cells. People will thus think on secular lines. 
There is a lot more to say but as time is 
limited I conclude my speech. 

MR. DEPUTY SPEAKER: Shr; Chhedi 
Paswan. 

SHRI DASAI CHOWDHARY (Rosera): 
My name is third on the list. Other people are 
being called but my name is not being called. 

MR. DEPUTY SPEAKER: Your name 
will be called when your turn comes. This will 
not do. Please sit down. You cannot compel 
me. 

SHRI DASAI CHOWDHARY: I have 
given my name. I am not compelling you. 

MR. DEPUTY SPEAKER: You will have 
to sit down and quietly await your turn. 

SHRI DASAI CHOWDHARY: Should 
we go then. 

MR. DEPUTY SPEAKER: It IS yourwlsh. 
this is not the way things are done. 

SHRI JAG PAL SINGH: You talk WIth 
your partly. Why are you talking to the chair? 

MR. DEPUTY SPEAKER: Please be 
seated. Thi2 :5 not the proper way to do 
things. Everybody is being given a chance to 
speak. You cannot junctIon in this manner. 

SHRI DASAICHOWDHARY:\_havfI not 
said anything. My name is there. 

MR. DEPUTY SPEAKER: Please sit 
down. Such things are not allowed in this 
House. You are requested to remain silent. 

SHAI CHHEDI PASWAN (Sasaram): 
Mr. Deputy Speaker Sir, before giving my 
speech I would like to repeat a point which I 
have raised earlier. Our guardians have 
already spoilt our names. My name is Ch-
hedi Paswan but, Sir, in the papers which I 
receive it is given as Chedi Paswan. This 
should be corrected. 

[English] 

MR. DEPUTY SPEAKER: The rose will 
smell the same, catled by any other name. 

[ Translation] 

SHRI CHHEDI PASWAN: My Deputy 
Speaker Sir, I thank you for giving me an 
opportunity to speak. I also thank hon. Shri 
Vijay Kumar Malhotra and hon. Kumari 
Mayawati for initiating this discussion on 
atrocities on Scheduled Castes and Sched-
uled Tribes without taking much time I shall 
express my views only on 2-3 points. There 
are many good ovators and learned persons 
in this august House. I shall relate my own 
bitter experience. 

Sir, Dr. B. R. Ambedkar worked to bring 
about social equality. He was also the archi-
tect of our constitution. He wanted social 
disparities to end but I can say with surety 
that the reservation policy framed by him is 
not being implemented any where. To cite an 
example, when I was member of the Bihar 
Assembly a similar matter was raised but I 
was not given an opportunity to express my 
views. Is it true that even 42 years after 
Independence Scheduled Castes are given 
5% reservation? It is very unfortunate that 
these people are not allowed to express their 
v:ews. When we come here after winning 
elections we raise their problems in this 
House. They have been subjected to injus-
tice from times immemorial. Their problems 
should be solved. Sir, we have not b8en able 
to remove political. social and economic 
disparities even after 42 years. I can c~e an 
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example in support of this. When the late 
Babu Jagjiwan Ram was Deputy Prime 
Minister he laid the foundation of the Sam-
poonanand Temple in Varanasi. Later the 
temple was washed in Ganga water. Atti-
tudes like this are still prevalent in India. Of 
course there has been a change in attitudes 
to some extent but the Scheduled Castes 
and Scheduled Tribes are generally looked 
down upon and exploited by other classes of 
our society. I am sure the Government does 
nothing to help, 'Harijans' and 'Adivasis' get 
actual possession of the land for which set-
tlement has been made and certificates (Red 
Card) issued in the name of the latter. Apart 
frem this I would like to tell you something 
that may surprise you. In Darbhanga Univer-
sity Brahmins are misusing the job reserva-
tion for 'Mehtars.' Brahmins get the salary 
while the Mehtars' do all the work. such 
problems still exist in our country. 

Loans of over Rs. 50,000 crores is due 
from big industrialists. The Governmenttakes 
no action to recover loans from industrialists 
but rules, al e followed to the letter when 
loans are outstanding against Scheduled 
Castes and Scheduled Tribes. They are 
given just Rs. 6,000 as loan to start a leather 
business. There is no change in this, in these 
42 years thei r conQ ition h as gone from bad to 
worse. Industrialists get as much of loans as 
they want but Schedu led Castes get only Rs. 
6,000. This is the policy of the Government. 
the Congress Government had introduced 
some schemes and one of them was the 
Indira Awaas Yojana. These dwelling units 
were constructed far awaytrom villages only 
to underline the fact that the houses be-
longed to harijans. Even from a distance 
people can make out that these houses 
belong to Harijans. Such schemes produce 
an inferiority complex among Har}j,clns. Such 
colonies can be set on fire any tj~e. Even 
today colonies called Indira Awaas which 
are meant solely for Harijans are ~ituated far 
away from villages. I request that\this prac-
tice be stopped. 

Sir, I am grateful that the present Prime 
Minister hon. Shri. V. P. Singh ",nveiled a 
portrait of Dr. B. A. Ambedkar in t~e Central 

S.C. & S.T. 
Hall of Parliament, something that the Con-
gress Government could not do even in 42 
years. I thank the han. Prime Minister for 
declaring 14th April as a public hOliday in this 
country. Alongwith this I demand that the 
lessons depicting the life of Dr. Ambedkar 
should be included in the books and taught 
in the schools. 

There is a proverb, that "An idle man's 
brain is a devirs workshop." It is due to the 
faulty policy of the Government that SO and 
ST people are being exploited. Poor people 
living in rural areas and people belonging to 
low castes are becoming Naxalites for want 
of job opportunities. The Government has 
not been able to generate job opportunities 
for these people and they are compelled to 
resort to these ways. I request the Govern-
ment to give some. serious thought to this 
matter. 

Now I would like to give an example of 
how Scheduled Caste and Scheduled Tribe 
people are treated. There is the Naasriganj 
Police Station in Rohtas district in Bihar. In 
this area there is a village called Budha. 

A man was murdered in this village and 
the murderes was an influential person. To 
save the culprit, the Station House Officer of 
Noasriganj police station summoned the 
watchman named Sanmukhram and asked 
him to shield the real culprit by giving evi-
dence against someone else. The watch-
man, who belonged to Scheduled Caste. 
refused to give such an evidence. The Sta-
tion House Officer then killed the watchman 
in the vicinity of the police station and hung 
the corpse on a tree. What I mean to say is 
that such is the state of affairs in our villages 
even today. 

Sir, there is one more thing. For 42 
years the Congress Government was not 
able to provide reservation facility to Sched-
uled Castes and Scheduled Tribes. The 
Congress Government had made a rule that . 
reserved seats which were vacant upto 
November, 1989 would be filled up. I am 
sorry to say that the backlog has not been 
filled up till now. In my constituency a notice 
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was issued in August In connectIOn with the 
reinstatement of 1800 teachers. People 
belonging to upper castes filed a case in 
High Court and got a decisIOn that the rein-
statement order be declared nil and void. I 
request the Government to re-validate the 
reinstatement order of 1800 teachers be-
longing to Scheduled Castes and Scheduled 
Tribes and fill up the vacant reserved seats. 
Wrth these words I thank you for giving me an 
opportunity to speak. 

[English] 

MR. DEPUTY SPEAKER: There are 
many more members who want to speak on 
this topic probably a little more extensively. 

S.C. & S.T. 

So, we will take up this matter tomorrow also 
for discussion. It is not only the Minister wh 
will reply to the debate, but the member::: 
may also speak on this topic. Tomorrow, ~ 
are going to have the Private Mambal> 
'Business because Friday is a holiday. Ntir. 
permits, we will take up this discussion t 
fore the Private Members' Business star 
otherwise, if necessary, we can take it 
after the Private Members' Business is 0\ 

The House stands adjourned to m.· 
tomorrow at 11 A. M. 

20.04 hrs. 

The Lok Sabha the'! adjoumed tin Elev~ 
of the Clock on Thtll'sday, April ~6, 1 ggi 

Vaisakha 6, 1~ (Saka) 
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